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DATE i OFFICE REPORT

ORDERS.

26.11.92
26

Sshri V.B.Garnia p:roxy for Shri P.F.Makwana for
the review applicant.

The xmwxmw applicant has filed M.A.364/92
for condonation of delay. In the view,we are

o dispere 3 A .
taking in this matter ,we & condone the dela%/

2e The review sought is for inserting a
direction to the respondents to dispose of the
representation that will made by the applicant
withinx a specified time.

3e We have heard the learned counsel for the
review applicant. This is not an errcr apparent
on the Ach- of the :ecordi@@ had only obssrved
that the applicant had not exhausted his
remedies by making a representation and
therefore, the applicant was permitted to
withdraw his application to enable him to file

va
the rep:iesentation. The question of fi¥ing a

time limit will &xxX arise if the representation isg

filed and it is not disposed of in a reasonable
time.

4, - In the circumstances, we f£ind no merits
in this application and it is dismissed.
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